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 black  sheep  in  the  industry,  we  should  not
 condemn  ithe  industzy  wholesale,  This  is

 my  only  submisaion,  Alithevery  constructive
 suggestions  made  by  hon.  Members  will  be
 looked  into  and  I  ray  say,  while  we  takeit  the
 necessary  concrete  administrative  measures,
 we  will  be  guided  by  the  constructive  sugges-
 tiong  made  by  hon,  friend.

 SHRI  K.  3,  CHAVDA:
 mistake  in  the  statement.
 he  saya:

 Sir,  there  is  a
 Under  Para  2(3)

 “The  manufacture  of  yams  for  civil  con-
 sumption  shall  have  to  pack...  not  less
 than  30  per  cent  in  the  form  of  cones
 (meant  for  power  looms).”

 Whereas,  in  para  2(r)  he  says  that  producers  of
 cotton  yarn  would  be  prohibited  from  selling
 yart  ‘except  in  small  quantities  in  the  fotm  of
 beams  (meant  for  power  looms)’  ‘Thete  is
 an  apparent  contradiction  in  the  statement.
 Hendlooms  use  yarn  in  the  form  of  ‘hanks’
 Powerlooms  use  yarn  kin  the  form  of  ‘beams’.
 Textile  Mills  use  warn  in  the  form  of  ‘cone;’.
 T  think  there  is  some  sort  of  confusion  in  the
 mind  ‘Of  the  hon.  Minister.

 PROF.  D.  P.  CHATTOPADHYAYA  :  I
 am  not  confused,  Sir,  I  would  request  the

 hon,  Member  to  get  nevessaty  help  and
 guidance  from  the  people  who  know  things
 better,

 MR.  SPEAKER
 on  the  Table.

 :  Now,  papers  to  be  laid

 at  ger  चन्द  कछबाय  (मूरेना)
 एयर  इंडिया  की  हडताल  होने  जा  रही  हैं।
 पंद्रह  झ्रादभियों  को  मिकाल  द्विया  गया  है  1

 कि
 MR.  SPEAKER  :  The  Minister  will  make

 a  statement  later  on.

 (interruptions)

 भ्रष्यक्ष  भहोदय  :  जो  मुझे  लिक्ष  कर
 देता  है  उसको  मैं  काल  करता  हूं  |  बिना
 मर्टिस  के  भाप  खड़े  हों  जाते  हैं  गोज

 पड़ता  है  जिल्होंने  नोटिस  दिया  है  उनकी
 इजाजत  दुंगा  |
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 PAPERS  LAID  ON  THE  TABLE

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  COMMERCE  (SHRI  AC.
 GEORGE)  :  On  behaif  of  Shri  K.  R.
 Gaties,  I  beg  to  lay  on  the  Table—

 (7)  A  copy  of  Central  Sales  Tax  (Registra-
 tion  and  Turnover)  (Amendment)  Rules,
 973  (Hindi  and  English  versians)  published
 in  Notification  No,  G.8.R.  56  (E)  in  Gazette
 of  India  dated  the  9th  February  19735  under
 sub-section  (2)  of  section  43  of  the  Central
 Sales  Tax  Act,  ‘1956.  [Placed  im  Library...
 See  No.  LT-4430/73.]

 (2)  A  copy  of  the  Yncome-tax  Officers
 (Class  Y)  Service  (Regulation  of  Seniority)
 Rules,  ‘1973  (  Hindi  and  English  versions)
 published  in  Notification  No.  G.S.R.  54(B)
 in  Gazette  of  India  dated  the  9th  February,
 ‘1973,  issyed  under  article  309  of  the  Consti-
 tution,  together  with  an  explanatory  memo-
 randum.  (Placed  in  Library.  See  No.  LT-
 4431/73.)

 (3)  A  cépy  each  of  the  following  Notifica-
 tions  (Hinds  and  English  versions  )  under  sub-
 section  (3)  of  section  72  of  the  Goverhment
 Savings  Certificates  Act,  3959  _

 @  The  Post  Office  Savings  Certificates
 (Amendment)  Rutes,  19739  published  in
 Notification  No.  G.S.R.  36  in  Gazette  of
 India  dated  the  r0th  February,  3973

 (ii)  The  National  Savings  Certificates
 (Fourth  Issue)  (Amendment)  Rules,  19735
 published  in  Notification  No.  G.S.R.  37
 in  Gazette  of  India  dated  the  roth  February,
 ‘1973.

 [Placed  in  Libtary.  See  No.  LT-443af
 73-]

 (4)  A  copy  of  the  Post  Office  Savings  Banks
 (Amendment)  Roles,  i973  (Hindi  and  English
 versions)  published  in  Notification  No.  G.S.
 R.  28  in  Gazette  of  India  dated  the  toth
 February,  19733  under  sub-section  (3)  of
 section  ‘x4  of  the  Government  Savings  Banks
 Act;  x873.  [PlacedinLibeary.  See  Now
 LT-4433/734
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 {Shri  A.  C.  George]
 (5)  A  copy  of  the  Central  Excise  (Second

 Amendment)  Rules,  1973  (Hindi  and  English
 versions)  published  in  Notification  No.  G.S.R.
 483  in  Gazette  of  India  dated  the  24th  Febru-
 ary,  19733  under  section  38  of  the  Central
 Excises  and  Salt  Act,  ‘1944.  [Placed  in  Lib-
 rary,  See  No.  LT-4434/73.]

 (6)  A  copy  each  of  the  following  Notifica-
 -tions  (Hindi  and  English  versions)  under  sub-
 section  (4)  of  section  26  of  the  Bengal  Finance
 (Sales  Tax)  Act,  1941,  83  in  force  in  the  Union
 territory  of  Delhi  :—

 (i)  The  Delhi  Sales  Tax  (Eighth  Amend-
 ment)  Rules,  973:  published  in  Notification
 No.  F.4(27)/72-Fin.  (G)in  Delhi  Gazette
 dated  the  r6th  October,  1972.

 ii)  The  Dethi  Sales  Tax  (First  Amendment
 Rules,  ‘1972,  published  in  Notification  No.
 F.4(68)/72-Fin.  (G)  in  Delhi  Gazette  dated
 the  rst  January,  ‘1973.

 [Placed
 in  Library.  See  No.  -LT-4435/

 73

 (7)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  JEnglish  versions)  under
 section  759  of  the  Customs  Act,  7962  :--«

 (i)  G.S.R.  3632  ‘published  in  Gazette  of
 India  dated  the  30th  December,  r972,  to-
 gether  with  an  Zexplanatory  memorandum.

 Gi)  G.S  R.  363§  published  in  Gaz-tte  of
 ‘India  dated  the  30th  December,  7973  {to-
 gether  with  an  an  explanatory  iem  >raudum, 4

 iii)  G.S.R.  499  (B)  pablished  in  Gazette  of
 India  dated  the  30th  Dece  n's2r,  .  »72,  together
 with  an  explanatory  memorandum.

 (iv)  S.O.  769(B)  published  in  Gazette  of
 India  dated  the  28th  December,  7972  and
 8.0.  76(B)  published  in  Gazette  of  India
 dated  the  sth  February,  19735  together  with
 an  explanatory  memorandum.

 (v)  G.S.R.  r0(B)  published  in  Gazette  of
 India  dated  the  roth  January,  ‘19735  ६०2७6  ९
 with  an  explanatory  memorandum.
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 (vi)  G.S.R.  252  published  in  Gazette  of
 India  dated  the  r7th  February,  ‘1973,  together
 with  an  explanatory  memorandum.

 [Placed  in  Library.  See  No.
 73+]

 (8)  A  copy  each  of  the  following  Notifi-
 cations  (Hindi  and  English  versions)  issued
 under  the  Central  Excise  Rules,  7944  ०

 (0)  G.S.R.  527  published  in  Gazette  of
 India  dated  the  9th  December,  ‘1972,  together
 with  an  explanatory  memorandum.

 Gi)  G.S.R.  484(£)  and  485(E)  published,
 in  Gazette  of  India  dated  the  arth  December,
 1972,  together  with  an  explanatory  memo-
 randum.

 (iii)  G.S.R.  567  published  in  Gazette  of
 India  dated  the  36th  December,  1972,  toe
 gether  with  an  explanatory  memorandum.

 (iv)  G.S.R.  94  published  in  Gazette  of
 India  dated  the  3rd  February,  1973,  together
 with  an  explanatory  memrandum.

 LT-4436/

 (v)  G.S.R.48  published  in  Gazette  of
 India  dated  the  47th  February,  1973),  together
 with  an  explanatory  memorandum.

 (vi)  G.S.R.  49  published  in  Gazette  of
 India  dated  the  r7th  February,  4973,  together
 with  an  explanatory  memorandum.

 (Placed  in  Library.  See  No,  LT=4437/73.  }

 SHRI  A.  C.  GEORGE :  I  beg  to  lay  on
 the  Table  ;

 (x)  A  copy  each  of  the  following  Notifica-
 tions  (Hindi  and  English  versions)  under  sub-
 section  (3)  of  section  37  of  the  Export  (Quality
 Control  and  Inspection)  Act,  ‘1963.

 (i)  The  Export  of  Laundry  Soap  (Inspe-
 tion  Amendment)  Rules  19739  fublished  in  7”
 Notification  No,  S.0.  429  in  Gazette  of  India
 dated  the  पी  February,  ‘1973.

 Gi)  The  Export  of  Mica  (Inspection)
 Amendment  Rules,  i973  published  in  Notifi-
 cation  No.  S.0.  432  in  Gazette  of  India  dated
 the  r7th  February,  19730
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 (iii)  The  Export  of  Inorganic  Chemicals
 (Inspection)  Amendment  Rules,  79733  pub-
 lished  in  Notification  No.  S.O.  432  in  Gazette
 of  India  dated  the  770  February,  1973.

 (iv)  The  Export  of  Organic  Chemicals
 (Inspection)  Amendment  Rules,  1973),  pub-
 lished  in  Notification  No.S.O.  433  in  Gazette
 of  India  dated  the  r7th  February,  1973.

 (v)  The  Export  of  Inorganic  Pigments
 (Inspection)  Amendment  Rules,  19735  publish-
 ed  in  Notification  No.S.O.  434  in  Gazette
 of  India  dated  the  .7th  February,  1973.

 (vi)  The  Export  of  PVC  Leather  Cloth
 (Inspection)  Amendment  Rules,  1973  pub-
 lished  in  Notification  No.  S.O.  435  in  Gazette
 of  India  dated  the  7th  February,  1973.

 (vii)  The  Export  of  Vinyl  Film  and  Sheet-
 ing  (Inspsction)  Amendment  Rules,  1973)
 published  in  Notification  No.  S.O.  436  in
 Gazette  of  India  dated  the  7th  February,
 ‘1973.

 (viii)  The  Export  of  Geramic  Products
 (Inspection)  Second  Amendment  Rules»
 19733  published  in  Notification  No.  S.O.
 437  in  Gazette  of  India  dated  6  q7th  Febru-
 ary,  1973.

 (ix)  The  Export  of  Refractory  Bricks  (Ins-
 pection)  Amendment  Rules,  1973)  published
 in  Notification  No.  S.O.  438  in  Gazette  of
 India  dated  the  37th  February,  ‘1973.

 (x)  The  Export  of  Safety  Glass  (Inspection)
 Amendment  Rules,  ‘1973.  published  in  Noti-
 fication  No.  S.O.  439  in  Gazette  of  India
 dated  the  ए  February,  1973.

 (xi)  The  Export  of  pesticides  and  their
 Formulations  (Inspection)  Amendment  Rules,
 19Y3,  published  in  Notification  No.  S.O.  440
 in  Gazette  of  India  dated  the  .7th  February,
 ‘1973.

 (ali)  The  Export  of  Linoleum  (Quality
 Control  and  Inspection)  Amendment
 Rules,  1973  published  in  Notification  No.
 S.O.  बक  in  Gazette  of  Indie  dated  the  इफ
 February,  973.

 4894  (SAKA)  Papers  Laid  2r8.

 (xii)  The  Export  of  Paints  and  Allied
 Products  (Quality  Control  and  Inspection)
 Amendment  Rules,  ‘1973,  published  in  Noti-
 fication  No.  S.O.  442  in  Gazette  of  India
 dated  the  37th  February,  1973.

 ‘

 (xiv)  The  Export  of  Transmission  Line
 Towers  (Quality  Control  and  Inspection)
 Amendment  Rules,  1973,  pubbshed  in  Noti-
 fication  No.  S.O.  443  in  Gazette  of  India  dated
 the  अपी  February,  1973.

 (xv)  The  Export  of  Diesel  Engines  (Quality
 Control  and  Inspection)  Amendment  Rules,
 19735,  published  in  Notification  No.  5.0.  444

 in  Gazette  of  India  dated  the  7th  February
 ‘1973.

 (xvi)  The  Export  of  Power  Driven  Pump
 (Quality  Control  and  Inspection)  Amend-
 ment  Rules,  1973,  published  n  Notification
 No.  $.0.  445m  Gazette  of  India  dated  the
 r7th  February,  ‘1973.

 (xvii)  The  Export  of  Electric  Fans  (Ins-
 pection)  Amendment  Rules,  19733  published
 in  Notfication  No.  S.O.  446  in  Gazette  of
 India  dated  the  37th  February,  1973.

 (xvi)  The  Export  of  Sewing  Machines
 (Quality  Control  and  Inspection  )  Amendment
 Rules,  1973),  publshed  in  Notificanon  No.
 S.0.  447  n  Gazette  of  India  dated  the  a7th

 February,  ‘1973.

 (xix)  The  Export  of  Small  Tools  and  Hand
 Tools  (Quality  Control  and  Inspiction
 Amendment  Rules,  1973)  published  in  Noti-
 fication  No.  S.Q.  448  in  Gazette  of  India  dated
 the  r7th  February,  ‘1973.

 (xx)  The  Export  of  Bicycles  (Quality
 Control  and  Inspection)  Amendment  Rules
 1973),  published  in  Noification  No.  S.0.  449
 in  Gazette  of  India  dated  the  :7th  February,
 39734

 (xxi)  The  Export  of  Steel  Trunks  (Inspec,
 tion)  Amendment  Rules,  7973,  published
 in  Notification  No.  S.0.  450  in  Gazette  of
 India  dated  the  :7th  February,  r973.
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 -@txi  The  “Export  of:  -Expanded:::  Meta)
 “Seeel  Shéets  (Inspection)  :Amendment  Rules  ,
 ह:  +  published  in.  Notification:  No.:8.Q.  457
 in  Gazette  of  India  dated  :the  ह.  Rebruary  »
 3973  wos  i

 (xxiii)  The  Export  of  Stainless  Steel  Uten-
 sils  (tnspection)  Aimendiment  Rules,  1973
 published  in  Notification  No.  S.0.  452  in
 Gazette  of  India  dated  the  347th  February,
 7973

 (xxiv)  The  Export  of  Electric  Cables  and
 «Conductors  (Inspection)  Amendment  Rules
 2973,  published  in  Notification  No.  S.0.  453
 -in  Garette  of  India  dated.the  r7th  {February,
 ‘1973.

 (xxv)  The  Exports  of  Cast  Iron  Soil  Pipes
 and  Fittings  (Inspection)  Amendment  Rules,
 ‘1973,  published  in  Notification  No.  ss  O.  454
 in  Gazette  of  India  dated  the  r7th  February,
 1973.

 (xxvi)  The  Export  of  Cast  Iron  Manhole
 Covers  and  Frames  (Inspection)  Amendment .
 Rules,  19733  published  in  Notification  No
 $.0  455  in  Gazette  of  India  dated  the  47th
 February,  7973

 (xxvii)  The  Export  of  Automobile  Spares
 Components  and  Accessories  (Quality  Control

 -and  Inspection)  Rules,  r973,  published  in
 “Notification  No.  ‘S80.  459  in  Gazatte  of  India
 dated  the  r7th  February,  1973.

 [Placed  in  Library.  See  No.  L7-4438/
 73-]

 (2)  #  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Indian  ‘Motion

 “Pictures  Export  Corporation  Limited,  Bombay
 for  the  year  9-2  along  with  the  Audited
 Accounts  and  the  comments  of  the  Compt-

 _goller  and  Auditor  General  thereon,  under
 b-section  (i)  of  séction  6i9A  of  the  ‘Com:

 “No.  LT-4435"73,)
 (3)  A  copy  of  the  Annual  Report  Bindi

 and  English  versions)  on  the  working  of  the
 ai “Teede  Development  Authority,  “New  :Delhi

 »  fovidie  year  r972+42;alongatith:the  Audited
 euonnits.  (Placed.  Library.  \Bee'  Wl  ET  che

 yds  ata -44o!  nt

 JMARCH  18.  W078)...

 e  ies  Act,  ‘1056  [Placed  in  Litra  See:
 a.
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 प्  S7  hrs.  at  Se  tuo  Oy  cnt
 na

 ESTIMATES  ‘COMMITTEES

 ti  ०7५
 SHRINARENDRA  SINGH  BISHT

 fAlmora):  -Me,-.  Speaker,-Sir,.d  beg  to
 present  Tyeentyepinth  Repeat.  of
 the  Estimates  ;Committee  segarding  getion
 taken  by  Gayptament.en  the  serommenda
 tions  contained  in  their  Hundred  and  Twenty-
 ‘ninth  ‘Report.  (Fourth  Lok.  Sabhis):  on  the
 Department of  Atomic  Raergy-Atomie  Power.

 I  58  |
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):°  With  your  permission,  Sir
 I  rise  to  announce  that  Government  Business
 in  this  House  during  the  week  commenc-
 ing  i2th  March,  1973,  will  consist  of

 (7)  Consideration  of  any  item  of  Govern-
 ment  Business  carried  over  from  today’s
 order  Paper.

 (2)  Submission  to  the  vote  of  the  House  of
 Demands.  for  Grants  on  account  (General)
 for  ‘1973-74.

 (3)  Discussion  on  the  Resolution  seeking
 disapproval  of  the  Coal  Mines  (Taking  Over-
 of  Management)  Ordinance,  3973.and  eon-
 sideration  and  passing  of  the  Coal  Mine
 (Taking  Over  of  Management  )  Bill,  ‘1973.

 (4)  Discussion  .and voting  on
 Gi)  The  Supplementary:  “Demands

 Grants  (General)  ‘fér.2972-73
 fer

 Gi)  The  .Supplementary  Demands  fer
 Grants’  (Raft  “for  I972-73

 Gi).  The  Demands,  for  Grants,  Raibyreys)
 interruptions)...

 अ्रध्यक्ष  महौदय  :  हर  दफा  याद  विलोंता
 ्प़्ह्ता  ै. महू  |... उ  बात  है.  जो:मिम्रम्न  )बना
 हुँआ  है.  उसका  कालेन  हीमा  चाहियें!
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